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IN THE CENTRAL ADMINISTRAT IVE TRIBUNAL
PRINCIPAL BENCH s NEW DELMI,

O.A. 1369/96

This the 26 th day of Nowembecr, 1996,
HON'BLE SHRI R.K, AHCODA, FEFBER(A),

1. Nanak Chang
S/o Sh, Fam Chand,
R/o 5=Y, Chitrs Gupta Road,
Paharganj, .
New Delhi,

2. Anand Prakasgh,
S/o Shri Nangk Chand,
R/o S=Y, Chitra Gupta Road,

Paharganj, :
New oe.lhio . 90000000 Applicantso

(By Advocate Sh, T.C, Agoarual}

Versus

Union of India, through
Director of Estate,
Directorate of Estate, Min, of
Urband Development,

Nirman Bhavan,

New Delhi, 0064 50000 RESDCU"dentSa
(By Advocate Shri J.Banerji, proxy
counsel for Shri Madhav Paniker)

BROER(Oral)

The applicar;ta have come bafore the 'I"ribunal
sseking to haw the impugned order at Annexure A<II of
eviction quashed and to have the allotment of the houss

regularised in the name of applicant No,Az. The respondent
have contested the claim of the applicant ang submit that

allotment of the Gout, Guarter in favour of applicant No, 1

was cancelled on his retirement w,e,f, 1.3.96 but the

reguest for regularisation in favour of applicant Nd’.z
was refused on the ground that he was ocwning a privats
house, Today when the matter came up for hearing, Shri

Banerji, td. Proxy counssl for the respondant submitted
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that the aﬁplicants in the rejoinder hawe produced certain
additicnal documents in support of their claim that the
applicants do not possess any private house of their oun,

He submitted that this would require further examination

by the respondent,

Accordingly with the censent of" both the partiss,
this matter is disposed of with a direction that the
applicants wili filec@ fresh pepresentation within uné
menth with such fruthep proof that they may have in support
of their claim be?c;m the respondsnt: who wili then dispose
of the same within a period of one month from the receipt
of the ieprasenfatlm with a reasoned and spaaking ordsr,
Till then the respondent will maintain the status quo and
not take any action to implement the impugned ordsr dated

25,9.96 at Annexurs A=1I, No costs,
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